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PER HON'BLE ~1R. JUSTICE D.L. l£HI'A, (VICE-CHAIRM.~1<1) 
---------.-.-.-.-.-.....-.- WWW 4 • a I _._~_._..._,, --

Heard the learned counsel for the parties. This case 

is identl::al with the case of M3.gan V /s Union of India & 

Others in OA no. 709/92 decided on 24 .1.94. Similar cases 

have been decided by the Principal Bench and Jodhpur Bench 

al.so and in both these cases it has been held tbat principles 

of natural justice has been vi·'.)lated. In this case, mistake 

ha.s been rectified without issuing notk:es. 

2. In the result, the OA is accepted and the order 

(Annexure A-5) dated 20 .6 .88 is hereby set aside .• The 

respondents will be at liberty to pass fresh orders according 

to law after giving noti·-:es to the applicant, if necessary. 

3. The OA is disposed of accordingly, with no order as 

p~ 
(D .L. Mehta) 

Member (A) Vice-Chairman 


